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(1) THE APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1981

(2) THE APPROPRIATION BILL,

1981
(3) THE APPROPRIATION (NO, 2)
BILL, 1981
(4) THE APPROPRIATION (NO. 3)
BILL, 1981

MR. DEPUTY CHAIRMAN: Now
we will take up the Legislative Busi-
ness—Billy for consideration and
return. MR SISODIA,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, ..

SHRI ERA SEZHIYAN (Tamil
Nadu): Sir, on a point of arder. (In-
terruptions) Sir, I will be very
brief gnd pointed, and I require defi-
nite answer to this question. On the
last two occasiong also I raised this
question, this point of order, (Inter-
ruptions).

SHRI NARASINGHA PRASAD
NANDA (Orissa); It ig a legal ques-
tion. You know we are al] lawyers.

MR, DEPUTY CHAIRMAN: 1
know there are all lawyerg in this
House. Ldw-makerg are better than
lawyers,

SHRI ERA SEZHIYAN. Regarding
President’s recommendation under
Article 117(8) of the Constitution. I
think I raise it when the National
Security Bill wag under “consideration.
I ponted oqut the error, The Pres-
ident's recommendation was dated
17th December, whereas the Bill was
passed in the other House... (Inter-
ruptions), They said it was a typo-
graphical error. We made the plea
at that time that the date of the re-
commendation given by the President
should be specifically mentioned in
the communication in this House, be-
cause we do not get the letter directly
and only a communication froy the
Minister comes. I will read out for
the benefit of the House and for re.
corg what was salg on the floor of
the House. Mr. Deputy Chairman
Baid:
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“I think il would have been
better if he had mentioned in ¢he
Jetter the date of the recommenda-
tion of the President.”

At the end you said two things:

“...for a Bill ag passed by the
Lok Sabha they should say ‘as pass-
ed by Lok Sabha’. This will be
sufficient. If the Bill originates in
the Rajya Sabha, they should give
the date”

Then, there are sdme interruptions.
Then you gaid:

“..1 think you can give the
date”. -
In one of the Bulleting it hag come.?
Sir, I take ser:ous note of this. This
ig the third occasion when I gm rais-
ing this point. This ig against the
direction given by the Chair. The
date is not there.

MR. DEPUTY CHAIRMAN: “As
passed by Lok Sabha is there. (In-
terruptions).

SHRI SAWAI SINGH SISODIA: It
is mentioned in all the four Bills.

MR. DEPUTY CHAIRMAN: He
wantg the date of communication of
the President’s recommendation (In-
terruptions). “Your point is very

clear, L

SHRI ERA SEZHIYAN: The impli-
cation is 4 very serious implication,
Later on, I took the trouble of writing
to the Rajya Sabha Secretariat. I wrote
a letter asking them to give me @ copy
of the National Security Bill. (In-
terruptions) I say the position
is gerious. (Interruptions) That was
the decision given by the Chair, T do
not want that to be questioned, No
date is given. Even in the commu-
nication written by the Minister, no
date was given by Mr. Zail Siagh. I
have got a copy of his letter. If you
like, I can pass it on to you. Then I
wrote a letter to the  President.
By that time he had given his assent.
Ten days later I wrote immediately
that these are the inagcuracies.
This is article 235 of the Constitution.
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Sir, article 255 of the Constitution
deals with requirements as to re-
comendations and previous sanctions
to be regarded as matters of proce-
dure only. It says: “No Act of
Parliament or of the Legislature of
a State, and no provision in any such
Act, shall be invalid by reason only
that some recommendation or pre-
vious sanction required by this Con-
stitution wag not given, if assent to
that Act was given.......... (c)
where the recomnsendation  or
previous sanction rquired was that of
the President, by the President,”

Therefore, Sir, if I do not raise this
dquestion at this stage and once it gets
passed and the assent is given by the
President, then I am helpless even
though the Constitution requires
certain requirements for considera-
tion of the Bill by this House, There-
fore, Sir, the importance of this one
at this stage is that we should seitle
the question whether all the things
have been gone into. So, Sir, the
first objection is that the date is not
given. And, secondly, Sir, this is
also incomplete and I shall show you
how. Sir, for your benefit, I will
take up the Supplementary Demands
for Grants, You take the Bill circula-
ted to us and as passed by the Lok
Sabha. If you see the statementi-of
Objects gnd Reasons, Sir, it iy in-
complete, I hope you got the Bill,
sir,

MR, DEPUTY
‘Which number?

CHAIRMAN:

SHRI ERA SEZHIYAN: Bill No.
32.

MR, DEPUTY CHAIRMAN: Yes,
the same Bill as introduced in Lok
Sabha and as pased by the Lok
Sabha,

SHRI ERA SEZHIYAN: This Bill
deals with Supplementary Demands
for 1980-81. Let us take up Bill be-
cause it hag a number of defects.
Sir, as you know, article 115 of the

[ 18 MAR,
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Constitution is an omnibus one.

Article 115 of the Constitution laid
down the procedure for bringing in
Supplementary Grants and Excess
Grants. [ think, article 115(1) (a)
deals with Supplementary Grants and
article 115(1) (b) deals with ihe Ex-
cess Grants, If you see the Bill dealing
with the Supplementary Demands
for Grants, you will find, “laid be-
fore Parliament in pursuance of sub-
clause (a) of clause (1) of article
115 of the Constitution. That ig the
constitutional provision, Sir, if you
take the Statement of Objects and
you will find,
“This Bill is introduced in pursuance
of article 114(1) of the Constitution
of India, read with article 115 there-
of..” Sir, article 115 is an omnibus
one. I think, Sir, you caught my
point. Sir, if you take article 115 of
the Constitution, sub-clause (a) deals
with Supplementary Demands for
Grants, sub-clause (b) deals with
Excess Grants, and 115(2) deals with
how the Bills are to be proceeded
with. Therefore, Sir, if it is 5 Supple-
mentary one, it ig gpecifically men-
tioned here article 115(1) (aj, If
you take the second one, Sir, they
put it correctly—“Laid before Parlia-
ment in pursuance of clause (1) of
article 115 of the Constitution.” When
yon come to the Objects, they simply
put this omnibus article 115.

MR. DEPUTY CHAIRMAN: Does
it not cover the others?

SHRI ERA SEZHIYAN: This is an
omnibus one. Here they have said
article 115,

MR, DEPUTY CHAIRMAN: Arti-
cle 115 covers both.

SHRI R. R. MORARKA (Rajasthan):
But one does not know whether it is
Supplementary Grants or Excess
Grants,

SHRI ERA SEZHIYAN: You are
putting three Bills here. One is
Supplementary; the second one is
Excess. ..
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THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND). Article 115 con-
tains both, Naturally, both are
covered,

SHR] ERA SEZHIYAN: 1 got two
Demands made here. One is Supple-
mentary Demands and the other is
‘Excess Grants. If you read this
first one, it ig said here, “Laig before
Parliament in  pursuance of sub-
clause (a) of clause (1) of article
115....” This is Supplementary
Grants. If you take tke Excess
Demands one, there it is put, ‘Pre-
.sented to Lok Sabha in pursuance of
article 115(1) (b). Article 115(1)
(b) means Excess Grants, And article
115(1) (a) meang Supplementary
Grants, Therefore, both of them
«cannot be confused with. And, when
you make a differentiation in the
demands for grants how can you go
against that one when the Bill is
being presented? Therefore, on that
score also this supplementary demand
is incomplete and particulars are rot
correctly given, Thege are the basic
points for that one. Shall I speak
on the third point also or will he
reply to my first two points?

MR, DEPUTY CHAIRMAN: Make
.all your points first.

SHRI ERA SEZHIYAN: They have
to satisfy before consideration...

SHRT NARASINGHA PRASAD
NANDA: Let him answer first.

MR. DEPUTY CHAIRMAN: He has
already stated two points. Let him
state the third point also.

SHRI ERA SEZHIYAN: On the
merits of the demands, I think they
are defective and they shoulg not
have been included here. It goes
against the specific direction given on
some of the demands earlier, Shall
I make them also, now or shall he
reply to the basic points because that
bars the consideration?

SHRI R. R. MORARKA: Let him
answer thal_t_-ﬁrst because otherwise
he will forget.

[ RAJYA SABHA]
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SHRI NARASINGHA PRASAD
NANDA: Sir, I will make only a short
point.

MR. DEPUTY CHAIRMAN. Let
him dispose of thesé points and then
you will speak. Tife point is ncw
clear and let him speak.

SHRI NARASINGHA PRASAD
NANDA: Sir. T want to make only
one point.

MR. DEPUTY CHAIRMAN: Let
the Minister speak and then you can
raise your point.

SHRI SAWAI SINGH SISODIA: Sir,
I am very much thankful to Mr. Era
Sezhiyan—I do recognise his exper-
tise in looking to the minutest details
—for making his~ observations and
calculations on some technical points.
But 1 would like to say, Sir, that as
far as his objection regarding article
117 is concerned, it is the special pro-
vision as to financial Bills, and says
that suclf a Bill shall not be intro-
duced or moved except on the recom-
mendation of the President. Sir, the
recommendation ¢f the President has
been obtained on the 16th March,
1981, I think, the information may
be before you also. So, all these three
Bills which are pending before the
Housg have been submitted tg the
hon. President and they have been
recommended by him on 16th March,
1981, This is his first objection and
I have cleared it and it is not accept-
able. As far as the second point is
concerned, regarding article 115...

SHRI ERA SEZHIYAN: What is
the date of the Prerident's recom-
mendation?

SHRI R. R. MORARKA. It hag not
been communicated.

SHRI SAWAI SINGH SISODIA. It
is 16-3-1981,

SHRI R. R. MORARKA: The date
of the Presidenl’s sanction hag not
been communicated in the Bulletin.

SHR] SAWAJ SINGH SISODIA: It
has been communicated to the whole
House.
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SHRI ERA SEZHIYAN: Sir, are
they going to follow the direction
given by the Chair or only when some
Member raises the question they are
going to give the information?

SHRI SAWAISINGH SISODIA:
Sir. the objection is only regarding
the communication and information
tc the House, and I have informed
the House that it hHS been recom-
mended by the President on 16-3-1981.
That settles the matter.

SHRI ERA SEZHIYAN: Hag it comeg
in the Bulletin?

SHRI SAWAISINGH SISODIA:
Regarding his second objection, deal-
ing with supplementary, additional or
excess grants, article 115 covers all
these matters, namely, supplementary,
additional or excess grants, There-
fore, this objection also is not tenable
and it should not be accepted. 'The
position 1s quite clear.

SHRI NARASINGHA PRASAD
NANDA: Sir, let me now have my
say. So far as the contention of Mr.
Era Sezhiyan on the question of noti-
fying the date of the President’s re-
commendation is concerned, please
take care of it yourself, because it
was your direction which is being
violateq by the Government and,
therefore, you have to take care of it.
I need not add to the contention
raiseq by Mr. Era Sezhivan on that
point. About the gecond point sub-
mit very respectfully that Article 115
is very clear. If the Government
wants to come for a supplementary
grant, it must be specifieq in the
objects that it is for supplementary
grant and then they must say that it
is under Articlg 115-1(a) and for
excess grant, it must be under 115-
1(b). Unless that is done and shown.
as was pointed out by Mr. Era Sezhi-
van, a difficulty will arise because you
cannot discriminate. How do we
know which part of it is supplement-
ary and which part of it is excess?
How ig it possible to distinguish?

SHRI SAWAISINGH
Period is also mentioned there: you
can draw the conclusion from it.

SISODIA:

[ 18 MAR, 1981]
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SHRI NARASINGHA PRASAD
NANDA: The point js, in the original
Budget we had sanctioned certain
amount; we passed the Appropriation
Bill. Now this is the Supplementary
Bill. Which of it is supplementary
and which of it is excess, should have
been specified, and if they do not do
it, it would be difficult to make a
distinction. And this is a Constitu-
tional irregularity which should not
be committed by the Government.
We do not want to stand in the way
but this should have been specified.

MR. DEPUTY CHAIRMAN: So far
as the first point is concerned, earlier
also this point was raised and I think,
if I remember correctly, this was rais-
ed by Mr. Era Sezhiyan, based on
certain apprehensiong that the recom-
mendation of the President is obtain-
ed simultaneously and it is not after
the Lok Sabha has passed the Bill
and before it is presented to the
Rajya Sabha. There should be two
recommendations from the President:
one., when the Bill is introduced in
the Lok Sabha, ang second, whep it
is to be brought to this House after
the Lok Sabha hags passed. as the
wording goes in the Bill. Therefore,
it was necessary that the date should
be given when the President gives
recommendation. Rule 234 prescribes
a form in which the Minister will
communicate. It says: “Every re-
commendation or previous sanction
by the President shall be communi-
cated by a Minister in the following
terms... and it shall be printed in
the proceedings of fhe Council in
such manner as the Chairman may
direct.” So, the form is there; there
is no doubt about it. But the date
of the letter from the President is
not given. I think if a direction was
there, that should pe followed in
order to remove the apprehension,
although I do not believe that there
should be any difficulty like that.
But that will only elarify the position.

So far as the second point is con-
cerned, I think they have used this
Article 115 in order to cover both the
contingencies, whether it is excess or

-
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[Mr, Deputy Chairman]

supplementary, or whatever it is. It
may be caovered under Article 115.
There might be some doubt lurking in
the minds of the hon. Members.
Therefore, it has been placed under
the wider Article 115 sg that it covers
both types of Bills.

SHRI SAWAISINGH SISODIA:
The direction of thg hon. Deputy
Chairman. ..

SHR1 ERA SEZHIYAN: My gbjec-
tion is going to continue; because I
have two oTr three points more.

SHRI SAWAISINGH SISODIA:
Let me move, Sir, the direction given
by the Deputy Chairman will be
strictly followed in future and there
will be no such occasion for any
complication to come up. Sir, I move:

“That thé Bill to provide for the
withdrawal of certain sums from
and ouf of the Consolidated Fund
of India for the services of a part
of the financial year 1981-82, as
passed by the Lok Sabha, be taken
into consideration.”

4 p.M.

Sir, the House has had a general dis-
cussjon. . .

MR. DEPUTY CHAIRMAN: You
move all the Bills.

SHRI SAWATISINGH SISODIA: 1
have to say something in regard to

____each Bill

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh): ¥t will be better if
he moveg them geparately.

SHRI SAWAISINGH SISODIA. Sir,
the House has had a general dis-
cussion on the Budget, 1981-82,
which was concluded day before
yesterday. The Appropriation (Vote
on Account) RBill seeks approval of
Parliament for two months to enable
the Government to carry on until the
completion of the procedure prescrib-
ed in article 113, for the voting of the
Demands for Grantg for the whole
year and passing of the connected
Appropriation Bills.

[ RAJYA SABHA]
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The total amount appropriated
under the Bill is Rs. 15,578.52 crores
of which Rs. 11,772.73 crores is charg-
ed on the Consolidated Fund of India
and the balance of Rs. 3805.79 crores
has been voted by the Lok Sabha.
The necessary details of the Vote on
Account are given in the relevant
papers already circulated to the hon.
Members.

Sir, I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1980-
81, ag passed by the Lok Sabha. be
taken into considerafion.”

Sir, this Bill arises out of the sup-
plementary appropriations charged on
the Consolidated Fund of India and
the demands voted by the Lok Sabha
on the 16th March, 1981. These in-
volve gross additional expenditure of
Rs. 1,111.61 croreg besides a notional
provision of Rs. 3761.51 crores as re-
quired to “cover adjustments in
accounts connected with the gischarge
of treasury bills.

The additional requirement of
Rs. 111161 crores comprises of
Rs. 210.22 crores for Yransfers {o State
Governments, Rs. 373.63 crores for
release to public sector enterprises,
Rs. 238.01 crores for Defence services
and Rs. 284.75 crores for various othey
items. Details of Supplementary De-
mands are available in the documents
laid on the Table of the House on 5th
March 198Y. The ¥mpact of these
Supplementary Demands stands re-
flected in the revised estimates for
the year presented along with the
Budget for 1981-82.

Sir, T beg to move:

“That the Bill {0 provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certdin services during the
financial year ¢ndeq on the 31st
day of March, 1978, in excess of the
amounts grafted for those services
and for that year. as passed by the
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Lok Sabha, be taken into cOnside-
ration.”

Sir, this Bill arises out of the De-
mands for Excess Grants relating ta
the year 1977-78. These Excess De-
mands were presented in pursuance
of the recommendations of the Public
Accounts Committee in their First
Report. The CoMmittée hag recom-
mended regularisation of the eXcess
expenditure under arficle 115(1) (b)
of the Constitution and the Lok Sabha
hag already Voted the Excess Demands
yesterday. Details of the Excess De-
mands are available in fhe documents
already citculated {0 the hon. Mem-
bers.

Sir, I beg to move:

“That the Bill to provide for the
authurisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1979, in excess of the
amounts granted for those services
ang for that year, as passed by the
Lok Sabha, be taken into conside-
ration.”

Thig BITT arises out of the Demands
for Expresg Grants relating to the
year 1978-79. The Public Accounts
Commitee in their 24th Report
had recommended regularisation of
excess expenditure, under article
115(1)(b) of the Constitution and the
excesy demands presenteq on that
basig have been voted by the Lok
Sabha. The detally of the excess
demands are available in the docu-
ment glready circulated to the hon,
Members.

Sir, 1 move that the Bill be taken
into consideratian.

The questions were proposed.

MR. DEPUTY CHAIRMAN:. | think
the House will agree to discuss all
these four Billg together,

SHRI ERA SEZHIYAN: Sir, [ will
concentrate only on the Supplemen-
tary Grants. Last time, when you
were in the Chair, T raised the ques-
tion about the amounts being with-
drawn from the Contingency Fund

[ 18 MAR, 1981
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of India because the Contingency
Fung of India was meant for any
unforeseen expenditureg which are
npt contemplated, for which the
House was not sitting. Suppose, they
want {0 gpend on anything on certain
calamity. They can draw from the
Contingency Fund and latey on they
can come before the House take the
sanction and recoup the Contingency
Fund, The Contingency Fund should
not be used indiscriminately. There
have been, very many strictures from
the Comtroller znd Auditor General
and also the Public Accounis Com-
mittee. They have maintained that
whenevey excess expenditure js ve-
quired, you cannot use it ag Yyour
current account. There should be
real exigency which could not be
overcome or which could not be anti-
cipateq or you cculd not wait till the
Parliament is not there, Therefore,
Sir, in 1975 when some of the Bills
came in the other House, 1 raised
objection to the Gujarat Bill as 2
Member of that House there on the
Contingency Fuad and withdrawals.
The discussion went on for two to
three days. Later on, the then Minis-
ter incharge wanted to delete those
portions which offended the ruling
given by the Chair and the Gujarat.
Appropriation Bill was passed delet-
ing those amounts. At that time no
lesser a person than Shri Pranab
Mukherjee was in charge of this
Ministry. Unfortunately, he iz not
here today. On that day, what he
said, 1 quote. T raised the point onlv
on the new services amount beint
drawn from the Contingency Fund
during the session, I quoted one
Committee’s rule. They should bring
a resolution and get it passed before
they could draw it from the Contin-
gency Fund. But here it is a ruling
given in the House -categorically
stating that when the House is in
session, you cannot draw that amount
from the Contingency Fund. That
means, there ghould be the gsame
principle that when the Houge is in
session you can come before the
House ang take sanction by passing a
resolution. That means, keep the
House aware of the amounts being
withdrawn because we have got the

20.4
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[Shri Era Sezhiyan]

complete contro) over the release of
fundg from the Contingency Fund.
That is the basic principle involved.
I quote, this ig dated 20th March,
1975;

“This sort of indiscipline is hap-
pening because there ig no real con-
trol in India” Something more was
said. Then the Minister of State in
the Ministry of Finance, Mr. Pranab
Mukherjee said. “I want only to
submit for your consideration regar-
ding unforeseen expenditure from the
Contingency Fund. Thig was also a
point raised by the hon, Member on
earlier occasion as g result of which
the Bill was ullimately withdrawn
both on Gujarat and Pondicherry.
We had some correspondence with
the Speaker also and we tried to em-
phasize on the Speaker that at certain
occasiong expenditure from the Con-
tingency Fund on unforseen account
may be necessary. Even in the latest
communication thal we have received
from the hon. Speaker, he has direc-
ied us not to make any expenditure
from the Contingency Fund when the
Parliament ig in session and we have

issued the necessary instructions to
that effect”. Tnis is dated March
1975. Afterwards, this emergency

came, and they did not follow this

thing. But to the best of my know--

ledge thig ruling given in the House
by the Ministe; in-charge was based
on the letter writlen by the Speaker.
Although it wag not in the House, still
a comMmunication sent by the Speaker
or any direction given on file by the
earlier Speaker is the order of the
House. Therefore, it hag got all the
walidity of the ruling., This is my
premise.  Therefore, any amount
withdrawn when the House is in ges-
sion ig agdinst this ruling which ¥
have quoted. If you have got the
Demands for Supplementary Grants,
vou kindly see page 3.

MR, DEPUTY CHAIRMAN. Which
Bill are you referring to?

SHR1 ERA SEZHIYAN.
green book, Demands for
mentary Grants.

It is the
Supple-

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN; I dont
have the book with me.

SHE] ERA SEZHIYAN: If you see
the green book on page 3, the secona
sub-para says:

“In view of the urgency, an ad-
vance of Rs. 14,000 was sanctioned
from the Contingency Fund of
India on 6th December, 1980 which
will be recoupeq to the Fung after
the Supplementary Appropriation
is sanctioned.”

That meang that the amount had been
withdrawn on 6th December, 1980,
when the both the Houseg were Sit-
ting, from the Contingency Fund.
This offendg the ruling just now quot-
ed by me. Thig is one instance,

Then you go to page 26.

MR. DEPUTY CHAIRMAN. 1 have
not been able to locate it. Which
page are you reading from?

SHRI ERA SEZHIYAN. Page 28,
Demand No. 31. I am going to com-
ment on the Supplementary Demands
only, The Excess Demands have
been scrutinised by the Public Ac-
counts Committee; so let ug not go into
those.

Under item (b), it ig stated:

“To purchase residential build-
ing for the Head of Mission in Hong
Kong, an advance of Rs. 1.87 crores
wag obtained from the Contingency
Fund of Indig on 8th December,
1980.7

Again on 8th December, 1980, both
the Houseg have been sitfing and you
have drawn the amount from the
Contingency Fund f India, which
offends the ruling which you gave just
now.

-

dadia wd fawm # Tva /aEr
(st @arem FEQ) : fog 77w @
St 2fEm, 77 w3 T

SHRI ERA SEZHIYAN. Sir, the
third instance is on page 84 under
Demand No. 84. There also if you
see the bottom portion, it ig stated:

T A
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“The Supplementary Appropria-
tion is requireq for recoupment
of twg advanceg totalling Rs. 72,033
drawn from the Contingency. Fund
of India on 9th December, 1980 and
17th January, 1981 for payment of
decretal dues.!'”
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SHRI ERA SEZHIYAN:. Op 17th
January, 1981, the House was pot sit-
ting; but on 9th December, 1980, the
House was sitting.

So Sir, on all these three occasions
they have violated the ruling given
by the Speaker. That means the
Parliament hag given a  direction
which the executive hag broken.
Ag part of Parliament, we are very
vigilant and I think this should not
have been done. It followg that this
Bill should be sent back to the other
House for consideration Dbefore it
comeg before us.

SHRI SAWAISINGH SISODIA:
Sir, the hon, Member has cited a very
old position. The latest position is
this. Such advanceg from the Contin-
gency Fund can be sanctioneq even
when the Parliament jis in session.
Therefore, thig question Joes not
arise. He is talking of old position.

MR. DEPUTY CHAIRMAN: How
can it be sanctioned? Under what
rules? You cite the rule.

SHRI SAWAISINGH SISODIA:
But he hag not cited any rule,

MR, DEPUTY CHAIRMAN: He has
cited the Speaker’s ruling.

SHRI SAWAISINGH SISODIA:
That was in 1975. The latest position
is this.

MR, DEPUTY CHAIRMAN: Under
what law? (Interruptions)

[ 18 MAR, 1981]
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MR. DEPUTY CHAIRMAN: Order
please. Let him have hig say.

SHRI SAWAISINGH SISODIA:
Sir, 1 will call for that ruling and
place il before the House. (Interrup-
tions)

MR, DEPUTY CHAIRMAN: He
will place it just now. Let him get
it

SHRI ERA SEZHIYAN: Meanwhile,
Sir, give me two minutes. (Interrup-
tions)

MR. DEPUTY CHAIRMAN: He

will get it from the office. \

SHRI ERA SEZHIYAN: 1 have got
two more objections.

MR. DEPUTY CHAIRMAN: The
ruling might have been amended.

SHRI ERA SEZHIYAN: I have two
more objections. Let us turn to
Demand No, 30.

MR. DEPUTY CHAIRMAN:
the same point?

Ig it

SHR] ERA ZEZHIYAN: No, it is a
different point. As you are aware,
no amount can be spent on any item
not covered in the Demands, That is
the basic point. You follow me, Sir?
No gmount can be spent unlegs it h‘as
been. .. :

SHRI SAWAISINGH SISODIA:
Sir, why not allow him to complete
his whole speech and then 1 will
reply. (Interrupfions)

ot frr wem m1 o owId A2
(swagt) dfagr F faAre ww AEf
T, . . (swana)

MR. DEPUTY CHAIRMAN: He is
raising preliminary objections. (In-
terruptions) Order please.
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SHRI R. R. MORARKA: Sir, the
hon, Minister should not treat it as
an ordinary speech. He is raising
important points.

MR. DEPUTY CHAIRMAN: No
speech in the House ig iordinary.
Every speech is extraordinary.

SHRI ERA SEZHIYAN: If you see
the constitutional provision, article
113(3), it says (No demand for a
grant shall be made except on the
recommendation of the President.”

MR. DEPUTY CHAIRMAN: What
about the cases for supplementary
grantg and all that—the demands that

are there?

SHRI ERA SEZHIYAN: I will give
them. Expenses can be incurred by
the Executive on the Consolidated
Fund only after getting permission of
both the Houses. If they do not ggt
it and still spend, it is violation. They
can take it from the Contingency Fund
and not this one—new services.
Therefore, I am going to quote two
cases. We know they have apparent-
ly spent it but now they want the
amount. Take page 12. Have you
got this one—the green book. Sup-
plementary Demands for Grants?
Please keep it there till my speech

is over. {

MR. DEPUTY CHAIRMAN: At
page?
SHRI ERA SEZHIYAN: Page 12.

MR. DEPUTY CHAIRMAN: Para-
graph?

SHRI ERA SEZHIYAN: Item (¢).
“Consequent on the nationalisation of
National Company Ltd, Calcutta on
27th April, 1980, Supplementary Grant
is sought to meet the expenditure
arising under various sectiong of the
National Company Limited (Acquisi-
tion and Transfer of Undertakings)
Act, 1980, as follows:—

“(i) Rs. 20,000 for pay and allow-
ances etc. of the Commissioner of

-
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Payvments appointed under section
15(1) of the Act and hig steno-
grapher;”

MR, DEPUTY CHAIRMAN: Don't
read all thespe things.

SHRI ERA SEZHIYAN: Okay, Sir.
I will confine myself to the first one.
That meang they are taking the sup-
plementary grant only now. This is
a new item of expenditure. If you
see (c), that is alsp a new service.
They have put it. Now take page 10
and see item C. You will see tne
asterisk mark. Down below that they
have put it “New Sub-heads.” That
means it is a new service for which
no sanction has been obtained earlier.
You are obtaining a sanction on the
15th of March. Thkis is the 18th of
March.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Post facto,

SHRI ERA SEZHIYAN: Yes, it is
post facto. You cannot do it. This
is a new gervice for which a supple-
mentary grant is being sought now.
You are going to take the sanction
and pay it, but this company has been
formed on 27th April 1980 and 3 Com-
missioner of Payments has ‘been
appointed. He has got a steno also.
All these amounts are being sought
to he recouped now. Wherefrom
were they spending this amount?
They have been drawing it from some-
where else, from 1he Consolidated
Fund, without any sanction of the
House. Therefore, it violates the
basic constitutional provision. If you
are taking the sanction now and if
they are going to spend it within 12
days, I can accept it. Only after they
take the grant they can spend it.
That means, if they take the grant
on the 18th and if the DPresi-
dent signs today only, from tomorrow
onwards they can draw the sum from
the Consolidated Fund wunder that
head. But here the company has been
formed on the 27th of April 1980, and
the Commissioner of Payments has
been there. Now they want Rs. 20,000

(1
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paid to the stenographers and others.
That means the stenographer and
others have all along been there in
employment. Then, from where could
they have paid them? No Contin-
gency Fund has been ihere. If it is
taken from the Contingency Fund 1
can appreciate it. That means they
clearly violated the provision. You
have paid this one. They wanted to
take the amount now ang recoup it.
This position is a wrong norm. For
that also you owe an explanation.
Otherwise, you delete that portion as
vou did it for Gujarat or Pondicherry
in 1975, or return it to the other
House. Dg whatever you want.

Now, the same thing in demand
No. 61 on page 63. There, Sir, if you
see the last item under (e), it says,
“the Advisory Committee for the
Ministry of Information and Broad-
casting set up during the year” It
hag been set up only during the year.
When the Budget was presented in
March and demands were passed in
June, this was not there. Therefore,
no amount was allotted there. It is
evident there also. You can see this
one, that the Advisory Committee
for the Ministry of Information and
Broadcasting is under the minor
head A.2(2) 'with an asterisk mark,
which is a new sub-head. They
themselveg accept that this is a new
expenditure. They say that the Advi-
sory Committee for the Ministry of
Information and ~Broadcasting has
been set up already during the year
for which they want Rs. 53,000. The
position is that they have not spent
anything till today and they want
to spend it between the 15th and the
31st of March. Obviously, it had been
set up earlier, The expenseg have
been incorporated, but there is mno
indication that they had drawn from
the Contingency Fund. That means,
they can take it out of the Consoli-
dated Funds. Sy this also violates
the thing that is given here. One more
point 1 have got ang then I finish.

MR. DEPUTY C-HAIRMAN: Al
the points you say.
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SHRI ERA SEZHIYAN: 7§ think
they should satisfy themselves I do
not want the Bill to be passed like
this. Whatever objection is there has
to be seen. What they call as the
lumpsum grant they have indulged
in Demand No. 1 and Demand No. 54.
Take Demand No. 1 page 1. Under
A-3 Major Head, they want Rs. 1.5
lakhs. If they had put it as Addi-
tional D.A. T would have understood
that, but lumpsum has a different
connotation.

MR. DEPUTY CHAIRMAN: You
are referring to Demand No. 1.

SHRI ERA SEZHIYAN: It says
“to meet the additional expenditure
on DA” Lump provision for Addi-
tional DA has got a special signi-
ficance. 1 go over tp the second one.
Then you woulg appreciate it better.
You take Demand No. 54, page 58, If
you take asterisk A 11, 15; you find
there is a lump provision for DA,
Lump provision is a special category
in the Grants wherein a single head
or a single purpose is not shown. All
the various things are put as a lump
and you take the grant. This has been
objected to in many audit objections.
This should be sparingly made use
of. 1 am not going into that. If they
had said that, it woulg have Beén
OK. But, Sir the lumpsum cannot
come under article 115. Article 115
deals with "he supplemenary and
additional or excess grants. If you
take article 115, it is said:

“The President shall—

(a) if the amount authorised
by any law in accordance with
the provisions of article 114 to be
expended for a particular service
for the current financial year is
found to be insufficient for the
purposes of that year or when a
need has arisen during the cur-
rent financial year for supple-
mentary or additional expendi-
ture upon some new service... ®

That means, it has to be specific. Un-
less it is very specific, you cannot
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take it as a lumpsum. Lumpsum pro-
vision jg governed by article 116(1)
(b). Those who know the audit know
the position Article 116(1) (b) says:

“to make 5 grant for meeting an
unexpecteg demand upon the re-
sources of India when on account
of the magnitude or the indefinite
character of the service the demand
cannot be stated with the details
ordinarily given in an annual
financial statement. ..

You have not been able to give it as
an indefinite one. Article 116(1) (b)
has got a define purpose. In that
case, the President’s recommendation
should be there and reference should
be made to article 115(1) read with
article 116(1) (b). They should have
invited the attention of the Presi-
dent. Article 116 should also have
been coupled with article 115(1) (a)
because they have indulged in it at
two places, in Demand No. 1 and
Demand No. 54. They have faken a
lumpsum grant which conies™ only
under article 116 and cannot come
under article 115. Therefore, I do not
object to having this one, but they
should have quoted the reference to

the Constitution when getting the
President’s recommendation  beforz
presenting it to the House. (Inter-

ruptions). I think a proper scrutiny
is needed when the figures are given
wrongly. But I am not going into
them.

These are the four or five points
I have raised. They should satisfy
me.

SHRI SAWAISINGH SISODIA:
Sir, the main objection of the hon.
Member is that proper particulars
have not been given. Sir, I do not
think there is any item which creates
some confusion or something which
is not uynderstandable, The items
referred to by the hon. Member do
not constitute any new service jn ac-
cordance with the recommendations
of the Public Accounts Committee
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and no expenditure was incurred in
excess of the grant which would have
been irregular., Hence there is no
question of irregularity.

He has referred to page 1, page 12
and page 63. He is insisting that in
respect of the the lump provision at
page 1 for additional D.A., more in-
formatjon shoulg have bheen given.
But with this information there is no
confusion left out, and 1 think the
position is quite clear. Regarding 12
and 63, that does not amount to new
service.

MR. DEPUTY CHAIRMAN:
They are not new services.

SHRI ERA SEZHIVYAN. What is
12, Sir?

MR. DEPUTY CHAIRMAN: You
said about 12.

SHRI ERA SEZHIYAN: 1 did no
say anything about 12
SHRI SAWAISINGH SISODIA:

More information, if e requires, can
be given later on. But there is noth-
ing which creates any confusion. (In-
terrumptions).

MR. DEPUTY CHAIRMAN: Mr,
Sezhiyan, so far as the last point is
concerned about lumpsum, I think
that Article 115 clearly relates to
supplementary, additional or excess
grants. These are falling under these
categories. Therefore. Article 115
applies % these grants, supplemen-
tary, additional or eXcess grants.
Article 116 applies only to votes on
account, votes of credit and excep-
tional grants. These three categories
are covered by Article 116,

SHRI ERA SEZHIYAN: Just [be-
cause it is includedq in supplementary
grants, do not try to put it here. We
should see whether Mthis domes in
supplementary grant. There I said
that the amount authorised by any law
made in accordance with Article 114,
should be expended for a particular
service. When you say Iurnpsum, ijt
dges not mean a particular service.
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What ig the significance of lumpsum?
1 ask the Minister. Why does he put
it as lumpsum both in the case of
Chandigarh and in these demands 1
ang 54. Wy does he think of lump-
sum? Lumpsum has got definite
significance in the parlance of audit.

MR. DEPUTY CHAIRMAN: These
are prescribed.

SHRI ERA SEZHIYAN: Let him
explain. Regarding page 12, he says
it is not a new service. Why does
he say like this? I do not know
whether I should take the Minister's
word or the printed word here,

SHRI SAWAI SINGH SISODIA:
Regarding page '§2, item (c) com-
prises of four items, of which the first
is for the posts of secretariat and is
not a new service.

SHRI ERA SEZHIYAN: Please take
page 10.

SHRI SAWAI SINGH SISODIA:
You will take each and every page.
You asked about page 12. (Interrup-
tions).

SHRI ERA SEZHIYAN: Mr. Deputy
Chairman, I have been very co-opera-
tive. I do not want to do anything.
Then, he tries to make a mockery of
me, Regarding page 12, 1 think he
knows. (Interruptions), Mr. Deputy
Chairman, the demands are given.
Thely put the demand. &fThey give
original grants, then supplementary
grants, then sub-heads. then major
heads. Then they give explanation.
I read the explanation given by them.
If the Minister is very keen to go to
page 12, page 12 gives this one. Have
you got the book, Sir?

MR. DEPUTY CHAIRMAN:
yes, T have got it.

Yes,

SHRI ERA SEZHIYAN: Page 10 is
the basic one.

SHR;] SAWAISINGH SISODIA:
There can be more than one .
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SHRI ERA SEZHIYAN: Mr. Sjsodia,
let us be very clear. On page 10, you
have items 1, 2, 3, 4 5 and so on.
For instance, C.1(2) (1) (7)—Commis-
sioner of Payments under Section
15(1) of the National Company Iid.
(Acquisition and Transfer of Under
takings) Act, 1980. You have got
C-1, C-2, C-3 and so on. And asterisk
marks are there. And on page 11
they explain why the asterisk marks
are there. At the end of page
11, they say that the asterisk mark
means “Neyw Sub-heads”. I think he
knows the significance of why it is
a new service. Taat is because it is
not there in the original grant. That
is, the service was not contemplated
in the original grant. The Minister
says that it is not g3 new service. Then
why do you put g new sub-head? He-
cannot ridicule me.

MR. DEPUTY CHAIRMAN: No-
body is ridiculing you.

SHRI ERA SEZHIYAN: Here alsc
for the first time they are taking the
grant. Let them bring the detailed
grants for 1980-81. If he shows that it
has been already put there, then this
is a wrong thing. But here it means
that for the first time, they are taking
the grant.

MR. DEPUTY CHAIRMAN: The
grant may be dealing wilh different
subjects.

SHRI ERA SEZHIYAN: In the ori-
ginal grant, for the take-over of the
National Company Limited, no amount
was provided. All the amounts

are
being provided now. They might
have taken the decision earlier. But

they have not provided for it in the
original grant. In the supplementary
grants, they are providing for it. That
is why .

MR. DEPUTY CHAIRMAN: On page
10, C(1) (2) is “other industries”.
Under “other industries” there may be
so many things.

SHRI ERA SEZHIYAN: They are
taking the amount for the first time
now. If he contradicts me, I will bring
the full grants and put them before
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the House. If tnere is anything wrong,
it will fall upon the Minister,

SHRI SAWAI SINGH SISODIA:
Sir, a new sub-head is not necessarily
a new service, And so long as the
expenditure is within the scope of the
grant and it is not attracted by the
limitations recommended by the PAC,
no question arises. There can be two

ways of explaining a thing. The
matter is quite clear. It may not be
.clear from his angle. But anybody

‘who goes tarough the contents of these
items will see that it ig quite clear.
There is no confusion. He can insist
that it must be as he desires, but that
is not the position. It has been done
since long and this has been passed
by the Lok Sabha. It has been con-
sidered there also. There is no con-
fusion at all. He is creating some
confusion. Confusion can never be
cleared.

MR. DEPUTY CHAIRMAN: Is it
not a new service?

SHRI SAWAI SINGH SISODIA:
No, Sir, this is not a hew service.

MR DEPUTY CHAIRMAN: The
Minister says that it is not a new ser-
vice

SHRI KRISHNA CHANDRA PANT:
He says it is not necessarily a new
service. :

SHRI SAWAI SINGH SISODIA:
It is not a new service.

ST

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); You will
have tq show the provision in the
original grant.

SHRI ERA SEZHIYAN. Unfortu-
nately I did not bring the Budget
Manual and the General Financial
Rules. I did not bring them because
1 thought the Minister would know
everything. If e wants in the next
session I will bring it and T will prove
that thig is a new service. Now, if
he contradicts me, let him contradict
me.

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN: From
what I see, the service, taken as a
whole, is not new. On page 10, in
the “Revenue Section” under ‘‘Major
Head”, relating to the Ministry of
Commerce, several industrieg are det-
ailed and ultimately they say “Other
Industries”, It means that the service
is covered under tnis head. Some new
items may e added. But the service
is already coverecd there. That is why
they are coming for supplementary
grants. On that item the expenditure
might not have arisen earlier.

SHRI ERA SEZHIYAN: My Deputy
Chairman, I fully endorse what you
have said. Whenever there is a new
item. they should come to the House
for supplementary grants. [Chat is
the constitutional provision. If the
amount is authorised by law. . .

MR. DEPUTY CHAIRMAN: The
amount was not authorised by law.
Taat is why he is coming forward
now with this, (Interruptions) Now
the point is clear ,

SHRI ERA SEZHIYAN: What is
clear? 1 think the Constitution also

says. . .

SHRI SAWAI SINGH SISODIA:
Sir, Mr. Era Sezhiyan will never be
satisfied. |

MR. DEPUTY CHAIRMAN: Now
let us proceed with this discussion.

SHRI ERA SEZHIYAN: No, how
can you proceed? The Bill is defective.
I quoted the Speaker's ruling on
three occasions. If it is a new service
and they have to spend some amount
from out of the Consolidated Fund of
India.

MR. DEPUTY CHAIRMAN: But he
says that it is not a new service.

SHRI SAWAI SINGH SISODIA:
It is not a new service.

SHRI ERA SEZHIYAN: At that
time I raised an objection there and
the Bills were withdrawn, The amount

(Vote on Account) 30
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“

is bound to be insufficient, but you
cannot exceed that. If you need more
money, then, you should come to the
House. For example, if you want Rs.
1000 crores, and you have only, say,
Rs. 580 crores which is not enough
for the next two months, then you
stop the expenditure and come to the
House first. Here the provision is “If
a need has arisen in the current finan-
cial year for supplementary or ad-
ditional expenditure upon some new
service not contemplated in the annual
financial statement of the year,. . .”.
Therefore, this was not contemplated
in the annual statement of the year.
It is a new one. Therefore,.

MR. DEPUTY CHAIRMAN: But the
head wag already ftnere. All thege
have come under ‘“any other indust-
ries”.

SHRI ERA SEZHIYAN: In that
case, Sir, all new items of expenditure
can be put just under one head.

MR. DEPUTY CHAIRMAN: Now,
iet ug consider at this stage and we
accept the contention made by the
Minjster at this stage.

SHRI ERA SEZHIYAN: No, Sir. . .

MR. DEPUTY CHAIRMAN: Just
listen to me. At this stage [ can accept
‘nis contention that it is covered under
the services provided.

SHRIMATI PURABI MUKHOPA-
DHYAY: You reserve your ruling at
this stage.

MR. DEPUTY CHAIRMAN: 1t is
not a new thing. But if anything is
found later on, the Public Accounts
Committee can look inte all these
things and give its opinion to Parlia-
ment. In fact, on earlier occasions
the Public Accounts Committee
suggested certain  modalities and
certain formalities to be com-
plied with. The Public Accounts Com-
mittee has already advised
in pursuance of which certain Bills
have been brought forward here; in
these Appropriation Bills also the Pub-
Tic Accounts Committee has found out
certain irregularities and they have
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advised the Government to follow
certain rules and procedures and
modalities. And Government has
come forward with certain provisjons;
those modalities can be complied with.
In the same way I think it satisfies the
requirements, and if anything remains,
we can send the proceedings to the
Public Accounts Committee to examine
it and advise the Government ac-
condingly. So now we go on to the
business. . .

SHRI KRISHNA CHANDRA PANT:
1 am sorry I dig not follow your rul-
ing very clearly. I can understand
your saying that what the Minister
sald was acceptable to you. . .

MR. DEPUTY CHAIRMAN. That I
have already said.

SHRI KRISHNA CHANDRA PANT:
You have only provisionally said it .

MR. DEPUTY CHAIRMAN: No, I
have said it. . .

SHRI KRISHNA CHANDRA PANT:
But when you bring in the Public
Accounts Committee intp this, it con-
fuses the matter further, He raised
a point here and it must be disposed
of, Either you agree with the Minis-
ter or you agree with the Member,
or, if you like, you reserve your rul-
ing. The point is one of procedure.
The honourable Member has taken a
lot of trouble over it. It is not easy
for a Member to bring all the facts and
fisures and bring out pointg which, if
the Government looks at it from the
point of view of procedure proper,
may contain a lot of weight in them
and may improve the whole proce-
dural ‘aspect of bringing forwiard
supplementary Demands for amounts
in excess of sanctioned demands. If it
it looked at from that point of view
and if any correction is needed the
Government will not mind correcting
it, because it will help in future also.
Parliament Scrutiny of the Budget in
any case, ag we all know, is not fully
satisfactory. Here are some cases
where an attempt is made to excercise
such a scrutiny. When it is pointed
out that rules have been bent or vio-
lated while expenditure is incurred for
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which my friend is not personally
responsible, it is a question of pro-
cedure that is being  sought to be
corrected. If a certain expenditure
js found increasing which under the
rules should have come before Parlia-
ment, I think it is in the interests of
the House as a whole—thig is not a
party matter—it is in the interests
of Parliament as a whole, that it
should be enable to exercise due
scrutiny over the expenditure of the
Government; it is in the interests of
my friend) opposite, it is in the in-
terests of the peaple sitting here. From
that point of view, from that proce-
dural point of view he fas quoted
chapter and verse; he has raised
three distinct points. I do not want
to repeat them. And he has quoted
chapter and verse in support of what
he said. Ang it is for you to accept
or not to accept it, you are the person
who can best do that. But I would
submit that it would confuse matters
to bring in the Public Accounts Com-
mittee etc. You may take any view,
But the House should be satisfied
broadly that it is enabled to exercise
due scrutiny over Government expen-
diture.

SHRI ERA SEZHIYAN: Mr Deputy
Chairman, I will not take much time
of the House. This js the concern of
the entire House., Party differences
do not come in. When I raised it in
the other House, even the Speaker
accepted my contention. The Minister
also accepted it. And two Bills were
accordingly withdrawn, In one Bill
they deducted the amount and passed
it. On the last occasjon, that is on
the 25th December, I raised a point.
In this case also, there is no reflection
on Mr. Sisodia’s capacity. He is not
responsible for this. Varioug Minist-
ries have put in their demands. He is
only holding the baby of some other
person. But in the Parliament unless
we enforce some financial discipline,
we will never be able to bring about
discipline in our national life. We
have got the rules. The constitutional
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provision is there and the Speaker’s
ruling is also there. If the Executive
thinks that they can get away from
this on the strength of their majority,
let them do it. In that case we need
not waste time on this. If they think
that by just show of hands they can
decide, obviously more hands are on
that side. Actually we want to help
them. In my %aumble opinion, you
must take a clear decision. If the
Bill js passed or not passed, Indivi-
dually 1 do not gain or lose. Indivi-
dually we are eguals. But we want
to raise the prestige of the House. We
want to exercise our control over the
Executive.

Secondly, it should not be the prero-
gative of the Lok Sabha only. The
Rajya Sabha has also a role to play.
Our intention is only to raise the dig-
nity of the House and to make the
functioning of Parliament more effec-
tive. Therefore, you give your ruling
If you want to hold over till the 24th
or 25th, I do not mind. I do not want
to obstruct the passage of the Bill. 1
am only trying to help the Govern-
ment., On many occasions, I have
helped the Government. On the last
occasion, Mr. Pranab Mukherjee
was there. They showed me a
budget and asked me whether it
could be presented in that form. I
helped them, It ig not my intentjon
to obstruct the Governmenf. T am
only helping them. But if T have to
do something for upholding the pre-
stige of the Parliament, 1 will certain-
ly prefer to do that. You can holg it
over till the 24th or 25th. I do not
mind. I am not here to block any-
mind. On the 24th morning you can
decide this.

SHRI SAWAI SINGH SISODIA:
More than once, on behalf of the Gov-
ernment, the position has been made
clear. He has cited this ruling many
a time. He ig referring to the ruling
of the Lok Sabha. In that ruling, it
was admitted by the Minister that the
service was a new service, Here it
is under dispute to which he jg draw-
ing the attention of the House, I have
stated previously also that the service
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Secretariat expenditure and it does
not come under the definition of ‘New
service. Therefore, that ruling is not
applicable as far as facts of this. . .

(InterruptionsQ

MR. DEPUTY CHAIRMAN: Let
him complete,

SHRI SAWAI SINGH SISODIA:
As far as the facts of the present situ-
ation are concerned, this ruling is not
applicable at all and it is only appli-
cable in the case in which there is a
dispute about new service. But 1
again deny that and I want to say
that the service ig not a new service
and it is only a secretariat expendi-
ture and it does not amount to a new
service. And, Sir, this matter has
been scrutinised by the Lok Sabha
and it has been passed by the Lok
Sabha and there is no ambiguity at
all and it will be taken care of by
the Public Accounts Committee as
well. Therefore, there is no question
of that, there is no confusion, noth-
ing against the law and nothing
against the rules, Therefore, I would
request you humbly to reject it. It
should be rejected and we should
proceed with the debate on these dif-
ferent Bills,

SHRI R. R. MORARKA: Sir,...

MR. DEPUTY CHAIRMAN: Just
wait. He hag not even finished.
SHRI SAWAI SINGH SISODIA:

Sir, how long will this go on?

SHRI R. R. MORARKA: Sir, there
is g point. ..

MR. DEPUTY CHAIRMAN:
anything new?

Is it
SHRI R. R. MORARKA: Yes, very
new,

MR. DEPUTY CHAIRMAN:
right,

Al

[ 18 MAR,

1981 ] (Vote on Account) 31

(Nos. 1, 2, & 3) Bill, 1981

SHRI R. R. MORARKA: Sir, the
honourable Minister has not answered
the point raised. He says that it is
not a new service, (Interruptions).
But the point ig whether you can
withdraw from the Contingency Fund
when Parliament is in session. The
Minister quoted a ruling and said
that he would place a subsequent rul-
ing on the Table of the House. Ac-
cording to them there ig a subsequent,
ruling and he is now confusing the
issue under the grab of the new
service, The only point is whether
he can withdraw, whether money can
be withdrawn, from the Contingency
Fund, when the House is in session.

SHRI HAREKRUSHNA MALLICK
(Orissa): Yes. (Interruptions).

SHRI R. R. MORARKA: That is
the point.

MR. DEPUTY CHAIRMAN:
no.

No,

SHRI R. R. MORARKA: No, Sir.
That is the point. (Interruptions).

SHRI HAREKRUSHNA MALLICK:
Sir, I want to seek a clarification, If
they can do this when the House is
in session, they can do something
more when the House is not in ses-
sion.

SHRI ERA SEZHIYAN: Sir, 1 said
that no money can be withdrawn from
the Centingency Fund when the House
is in session. Please read this one.
There is no mention of any new ser-
vice here.

SHRI SAWAI SINGH SISODIA:
Sir, how many times will he be re-
peating the same point about new
service and old service? The posi-
tion has been made quite clear and
that is not applicable at all here.

SHRI R. R. MORARKA: Sir, it is
like issuing an Ordinance when the
House ig in session,

SHRI HAREKRUSHNA MALLICK:
Yes.



315 The Appropriation

SHRI ERA SEZHIYAN: Sir, I am
on a different point, When the House
is gitting, money cannot be withdrawn
from the Contingency Fund. That is
one thing. The point that I raised re-
garding new gervice, Demand No. 13,
15 entirely different, Whether it is &
new service or not, you decide. That
is a different point.

MR. DEPUTY CHANRMAN: Just
a minute,

SHRI ERA SEZHIYAN: How can
it be withdrawn from the Contingency
Fund when the House is in session?

SHRI R. R. MORARKA: That is
the point,

SHRI ERA SEZHIYAN: He was
mentioning about the Public Accounts
Committee just now. But what hap-
pened at that time? (Interruptions).

MR. DEPUTY CHAIRMAN: So far
as the first part is concerned, regard-
ing the “New Services” point that
you have raised, I think I am inclin-
ed to agree with the Minister that it
is not a new service and it is already
contemplated in the original Grants
and it is only an excess expenditure.
So, that point, I think, we have dis-
posed ol.-

The second point is about the with-
drawal from the Contingency Fund
when the House is in session. The re-
ference made to it in the Lok Sabha
is there, But I am not sure whether
this point was raised in the Lok
Sabha when these Bills were taken
up because the Bills were passed by
the Lok Sabha and the honourable
Speaker hag certified them to be Fin-
ancial Bills, The power of this House
ig very limited and if we do not re-
turn them within fourteen days, they
will be automatically accepted with-
in fourteen days, So, I think, when
the Lok Sabha has passed them...

SHRI ERA SEZHIYAN: But which
ig the last day for this to be passed?

MR. DEPUTY CHAIRMAN: 'That
can be ascertained.
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The power of this House ig very
limited in this and,therefore, I do not
think we can defer this at this stage.
The Lok Sabha is competent and they
have passed it. (Interruptions) Just
hear me please, The Lok Sabha has
‘passed the Bill and the presumption
ig that they have compiled with the
relevant provisions of the Constitu-
tion. So, there is no infringement of
that part of the Constitution. There-
fore, I think the Bills can be taken
up for consideration by the House.
(Intemruptions).

SHRIMATI PURABI MUKHOPA-
DHRYAY: Mr. Deputy Chairman, Sir,
I have risen to speak on the Appro-
priation Bills presented by the Fin-
ance Minister here, But let me go
back to the discussion which was tak-
ing place here. Mr. Sisodia in his
personal capacity was a Minister in
the State Government also. He knows
the way and method of passing a
Budget and how Heads of service in
each Budget item have to be shown
in the Budget papers. Now, the
point which has been raised by Mr.
Era Sezhiyan is a very valid point.
I wished that you, Sir, in your wis-
dom ghould not have given a ruling
on it; you should have reserved your
ruling,

[THE VICE-CHAIRMAN (SHRI
BISHAMBAR NATH PANDE) in the
Chair].

The excuse that the Bill has to bhe
passed today, within 14 days accord-
ing to their programme, is not our
concern; it is the concern of the Min-
istry who should do their job proper-
ly and in the constitutional manner.
If they bring the Bill in a manner
which goes against the provisions of
the Constitution, and Article 116 is
not attracted along with Article 115,
the fault lies with the Ministry, not
with the Opposition or the Members
of this House. !

Sir, I have listened very carefully to
the points raised by Mr. Era Sezhiyan.
What was his objection? His objec-
tion was about the new heads in the
Explanatory Memorandum, Now, ac-

ks
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cording to the provision of the Bud-
get, if you do not show in the origi-
nal Budget such sub-heads under
which you can draw in the Supple-
mentary Budget or in the excess ex-
penditure budget, you cannot do it
because the sub-head is not there
... (Interruptions) 1 do not know to
whom I am addressing; the Vice-
Chairmap ig taliking to somebody and
the Finance Minister instead of listen-
ing to the seeches is talking to some-
body. Let them finish first and then
I will resume.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Please continue. I am in all atten-
tion to you.

SHRIMATI PURABI MUKHOPA-
DHYAY: Thank you. The Deputy
Chairman stated that the matter will
be referred to the Public Accounts

Committee, Sir, the Public Accounts
Committee examines the accounts
placed before the Public Accounts

Committee: they do not make fresh
rules. What they examine is the ex-
cesg expenditure and whether the ex-
cess expenditure is justified, and it
so, whether it has been referred back
to both Houses of Parliament. That
is the jurisdiction. And to say that
the whole matter will be referred to
the Public Accounts Committee is not
correct, How can the P.A.C. have
jurisdiction over new items which
you have not shown in your original
Budget- So it i{s superfiuous, I think
the Minister has not given it the pro-
per attention, Neither any senior
Member of the ruling party came to
his help. Sir, it is a very difficult mat-
ter for the Minister himself to come to
the House and to hear the arguments
of Mr. Era Sezhiyan and give on-the-
spot replies to the wvalid questions
that Mr. Sezhiyan has raised in this
House, Sir, repetition of a mistake is
no excuse for going on repeating mis-
takes. If mistakes were done in the
‘past, well, the mistakes have to be
rectified. What Mr. Sezhivan wanted
is not to block the proceedings ot
this House. He wanted you to take
a serious note of his objections which
are valid objections according to the
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financial rules and according to the
constitutional provisions, sg that they
do not do it next time when they
come up for suppblementary grants.
With this bungling, I think there is no
excuse for the Ministry, I am not
accusing Mr, Sisodia. He came un-
prepared here to hear the arguments
based on the constitutional provisions
and the ruling of the Chair, The De-
puty Chairman should not have given
an on-the-spot decision. He should
have reserved his right for giving a
ruling on this very vital item. And
he said that it has been passed by
the Lok Sabha and so we have to pass
it. We are not the dittoing body here.
If we have any wvalid argument
against it, we must put forward that
for the better functioning of the par-
liamentary system and better func-
tioning of the Government. So, 1
would urge again on behalf of our
Members that this point raised by
Mr, Sezhiyan should be considered
for the future guidance of the Minis-
try before coming up either with the
Budget or the Supplementary Budget
or any excess items. Sir, according
to the Appropriation Bills presented
before us, the Minister has mixed up
the issues where the excess expendi-
ture hag taken place, and he has mis-
sed up the issue where the new items
have been proposed, For new items
even one rupee grant has to be shown
in the original Budget so that with
one rupee grant, you can take re-
course to more withdrawals when-
ever you feel it necessary. So, the
lump amount is a misnomer, under
article 115, They should not have
done it. They should have introduc-
ed a new item of either contingency
or nationalisation. He saild that it
was done because nationalisation took
place which was not envisaged. How-
ever, in the Government of India. as
things stand today, many times will
come when new nationalisation items
will have to be taken up. So, there
should be a main item under which
even one rupee will give the Ministry
the authority to spend even Rs. 2
lakhs or Rs. 2 crores or Rs. 20 crores
But without some such provision in
the Budget itself or in the Supple-
mentary Budget itself, how do you

— * ~
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[Shrimatj Purabi Mukhopadhyay]

do it in future also? There also,
there will be no contingency for that.

Sir, coming back to the Supplemen-
tary Grants and the Bills he has
placed before the House, I have to
make certain observations, Sir, the
country is passing through a deep
economic crisis resulting in great
social injustice in the country. I do
not think I will have to explain this
point, Clear stagnation and even de-
cline in many branches of the eco-
nomy and growing economic dispari-
ties are very much evident, In real
terms or in constant prices, both
national and per capita income is dec-
lining, There ig seasonal decline in
the wholesale price index but not in
4he retail price, So, inflation has not
decreased as claimed by the Govern-
ment., There is the increasing suffer-
ing of the people due to high prices
of all essential commodities of mass
consumption, There must be a radi-
cal change in the credit policy of the
nationalised banks to help the poor-
er sections, specially in rural areas
and more so in the Scheduled Caste
and Scheduled Tribe-concentrated
bilock areas. The land reforms and
the Ceiling Act have not been vigo-
rously implemented. And we know
why it is so. From 50 millions of agri-
cultural labourers, the figure now
stands at 60 millions, indicating the
growing number of landlessness
among the agricultural poor. The
minimum agricultural wage is not im-
plemented, The stranglehold of the
big peasantry on the ruling party i
one of the main reasons. Even when
the Janata Government was here,
the stranglehold of big peasantry was
on them, And now it is on this rul-
ing party. And that is how the vested
interests, specially in the rural areas.
alwayg take the advanlage of their
position through the ruling party be-
cause of their capabilities manoeuvr-
ing. The Government has no policy
to buy jute, cotton and tobacco
through its own agencies. I should
have elaborated this point if I had the
time at my disposal and shown how
the jute growers are being exploited
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by big monopoly houses and how the
Government till today is ineffective
in monopoly procurement through
Government’s own agencies.
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Then, there should be freight equa-
lisation. The rural indebtedness is
increasing, The Government have not
indicated any measures to combat this
problem and exploitation of the poor
by the rich moneylenders continues.
No safe drinking water ig available in
rural pockets and the people are suf-
fering not only in drought-prone
areas but in ordinary rural areas also
where each village has not yet been
given a glass of potable safe drinking
water.

No new industrial policy has been
declared by the Government as yet.
The Government declared the Indus-
trial Policy as long back as 1965 and
that Industrial Policy has been re-
peated this time also by the Industry
Minister which does not take into con-
sideration the prevailing situation in
the country, namely, the question of
raw materials, the question of multi-
nationals, the question of big mono-
poly houses and the question of rural
sector and industries. The same is
applicable to the industrial licensing
policy also. There is no check on
unauthorised expansion of capacity
by industrialists in violation of the
Industries (Development and Re-
gulation) Act. The trade and
deficits are mounting. The special be-
arer bonds provision is, to give a
premium opn black money because
the Government have stated that on
the face value of Rs. 10,000 notes the
verson will be able to get after 10
years, Rs, 12,000, and the premium
that they will be earning will not be
taxed., No income-tax, no gift-tax and
no wealth-tax will be levied on that,
even though the Wanchoo Committee
outright rejected this proposal.

The hike in petroleum prices and
railway freight hag resulted in con-
sumers paying more for their daily
necessities, Sir, in short, if T want to
deal with all the items in a little de-
tail, I do not have the time at my
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disposal. Therefore, I will give you
just one specific example of now the
Government is dealing with industry,
specially where the employment
potential is there and how one
or the other of the small-scale or me-
dium scale industries are being closed
down znd how instead of coming to
their rescue the Government ig al-
lowing the industries to be closed
down by the management, I am
mentioning the particular case of a
company, This is the Calcutta firm
of Braithwaite, and Jessopg Construc-
tion Ltd., In short it is B.B.J. Un-
fortunately I had an occasion to meet
some of their employees. 1 took up
their case with Mr, Charanjit Chanana
yesterday or day before yesterday. He
was very sympathetic because I took
it up but he stated that he does not
know anything about it. Then I got
a document from my State Govern-
meni sources, a letter written by the
Industry Minister to the Chief Minis~
ter of West Bengal, the Industry Min-
ister himself suggesting closing down
of this company where five thousand
employees along with another eleven
thousand casual lahourers—forgét
about their family dependants—will
be thrown out of employment. The
Government, through Mr. Chanana’s
letter, I find, is willing to pay Rs. 2
crores to the employees as compensa-
tion out the Government is not will-
ing even for paying Rs. 1 lakh or Rs.
.1 crore, ag juice, to run the machine.
They can get rid of the employees by
paying a lumpsum, whether it is Rs.
20 or Rs, 2,000 or Rs. 20,000. At the
fag end of their life, after putting in
so manwv years of life in this com-
pany, they will now be given some
alms just to go back and sit at home.
We demand, Government should
come forward to nationalise this com-
pany and immediately take-over the
management today so that it is not
-allowed to close down. And this de-
mand for nationalisation of B.B.J. is
a leng-standing demand but the Gov-
ernment has not shown any interest
in nationalising it. As a result, we
find, this company’s shareholders ate
up all the monev ag their bonus, as
their dividends, instead of ploughing-
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back into the company’s capital.

vernment should take over this com-
pany immediately. Give a fresh dose,
so that they can stand on their own
legs. They have done the original
Hoogly Bridge, the original Howrah
bridge, and they are having the second
Hoogly Bridge. There is no dearth
of order. It is only the callousness
of the management which is forcing
this company to go without taking
any initiative in securing fresh orders.
Without securing anything, without
doing anything, they are getting fat
salaries and conspiring to close down.
T would request the Government to
go to their rescue immediately so that
things are not allowed to deteriorate
further. The State Government Chief
Minister, in his reply, has said for
status quo to be maintained at least
till the Hoogly Bridge is constructed
which they are dealing with. T would,
through the Finance Minister, urge
upon this Ministry and the Prime
Minister to go to their rescue and see
that Bengal economy does not suffer
any further,

Sir, I do not propose to deal with
other items of taxation in the Supple~
mentary or in the Appropriation Bill.
Our party colleagues dealt with
them, There must be no direct faxa-
tion in the Budget; already the peo-
ple are suffering. Housewives are in
tears when they get their daily neces-
sities at a very high cost, and where
the disparity in incomes is somuch.
where the gap between the rich and
the poor is so much. Government
should find out new fiscal measures
through which these disparities can
be removed.

=t draz fasq Wt (sewdw) ¢
IqATERE ST, AR wIEAy faer &Y
T onifirerw faw @Y At T &),
ar fet o g% F omE, ogEer
gar famefi oo & a9 T aTT Ay
T s & & gw ww Aamw
IqABIAT qT WT JATE I FAT-
HTg 9T ST gWIT {41, ATy ardf
¥ Agey W oW AW H AL §, 99 0
HEY A
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gq T[@AATT & A "FUd £ |
dffd gB T@ W § g & AT
FER & 9 frow aw &, s
IAC qq WY TWww  HEA &
gel WY T oaw &1 v fEan
‘Wt 5 o9 9v Few fRar g
AT g gy wEdE AT foqg
ST ¥ mgE & W wmeEl A ouqd
TqUFTT I 9T W | SEE qaEd

§ @ F ug FEar = HOE

aregA ¥ fw——

TRAT-TGT, T2T-FETE1A GAIT AT &,
ST q I T € T 0, 0 ay
grasArA g |

T, FAISTT & ZH 90T AG)
W AREAH FT EH TAFIA AGT |
gaEAl § HAY # &WGr AR
AT gHIYT qAGr H g AT SEow
feg-fa owg =9 o & grav
guegrg mE g, sfag™ =q gt &
grefr g f& g @ew g v o=
gReatt w1 wHeE fFar g o#i)
- gEeTHi &1 agigd & qETE|r

fear &  wwae fag w@wgw
g & W mWerST ¥ g afgw
AT qOT @HE F AH AT
F@ gu Fal fF muoar awfEa &
9E F&E FaEl AR F e §Ar
JEFM fF SwIRr g AU sfwer
gfger aielh &r aww a9t | §
FEAT FZA, gATO W& F AT
ok Aifas F1 w1 frear = g
TH:FT glgg 1 918 T g gwar
¥ ifF st g awat w@r g
IEHRT TWAT Foq@ oFN O§
AT AT § ST FEAr ATE,
ag g ArAfEa A8 § afsT sg
g AT, T W ¥ Fe
EGIAT AT S-S g g—
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Fr, ITIET FT AR ITM F FASK
afadat =i Afedi N @ &, gar
T W FISFar gAAAT F |

qAFFAL, TT IT¥  GIUAT g
ST g ar g AE oWEr g 99,
1978 &1 ag SHMET SF A
WA AR g arEt ¥ agr ar——
AT FATHT | a9 FFr AT, AT
=T, safag A8 & gAR AW
# A 9T gwA A7 T q
afes safa Fer ar fF - garwr 3w
femt-ffm &1 wr ar, Fwoa
usdfaw iz wifus swfe &0 @
TH A7 9% ©F €§M 97T ;T A
FZ[ AT AT WA I | AT
g} fatig 9 &, ST AT &G
¥ d3 gu A q Fwgr 5 oag Wi
FET &1 A0 g faar nai g
#ifs 395 9 & o9 g8 a¥AI
g sy g=mn 1 afs @ 23w &
qmfasy #1 @ g, ufs =g
By § SAdd #1 @I g, afg
W W W OAIFATHAT FI @AW &Y,
afs g9 [ & wafy AT AT
1 GIU B AT g TE F3, AT
I WX AT FE WG aF0HT
&1 qrar zfe=r gamn F Qo aar
TAr ¥ ATER 39 T T FET R
& | wTeg  FIF  KI<E,  TEIS,
ST o gfeardi o9 qEafee
gl g 9T F1 A [T ATHTHTHI,
S SEHIET, 9T AT WIT 99
Aifat & foawr faararg wgear
aiEr AT qfsy wArEgRAIA AgE 4
gHI 9T, IqF Aqeq § gAT 9T, I
¥ AEY AT OWAT A NI
FAAT F ICFA FAAT § AFA §
st wgag g fF gl amEr
g3l § 97 g ¥ fag 59 F
fag gn & @av fwar p
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wER, @9, 1978 H 59 aw
¥ @ /WM A SAr w1 famEy

(. - N
F'ookk gawrz dwy, @iy S fadw

957 § 43 gT & § 997 94 H ;i
¥, Fg ag & S=iN gwre mgedl
I, FATA WAl FT, FATT FEI
FT AR T W F HIH F A4
F ASE  IITAT—-F QO @
F FCE  WIHEY, WA KT LA
HIFEAT  FLA0 TEA, AT e
afz 3@ dr 9§ § wWee g wrar &
fF ag Fmr &t =W AW AT AFEIAL
T giafafaca FT @ q—ag =7
R F A wHEfgg A QU s
F T gl ¥ ofem ww &
L N TR P A T e A
JrT frerr #Y @ ag @, &l
gET &7 5T Q9 & @ary ¥ 3w
N G AT AT @ OAAT AT
IEST W wT famr @R g
T | AW F Aw ¥ favEny
Al ot W gmTr o osw
FIFATN M EEIY I FEal
HF R T K TXF LT qAT
ST UETH F T AT AT FATH T,
T 2 &, WET W, FAMM 98
w1 fgar

‘gt wiimar F @ T fam
F, I q WA witgAr Arq w1
wEg FHIWT FT gL wg w2 fowar
war, Wedr i Ao W osyAnr
frar war 1 3T OUEEATHT WX S9
HET HT ATE (TAWT AHL TATGLATT
ST owT ¥ MR TT W & gIT a3
JUTL-ATTH, AT fEegearT & w04,
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AT AT AJIETATH Ag® 7T A¥
g7 ffu 0 g8 a% fv <faw
ot &1t q4T | gy osw W OSY
Al # agfT &, uF glavaa
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Iq & ft UF ¥ &7 oyErg fwar
™I
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Y, &g qiAr &y fawr ?
E NG &t A X P T g ST
fedie=t & zo a7 & fF gw Afgwar
gfamm s &, 9 & o wRy ¥
f& zw wgramr el % a<ere §,
HEIHT e & TG 9X AqAqT ATy
g 3 9 o usfs & A #r
T F Z | W ;WY AT E,
gIer 3 QAT &, 9g G\l 97 9ar
TGN [@E, vEgw wdl, WK

- 9% Wt wreas fafawes e nHo

92d FI IS FT I T |

AT, W agd HEHE §

& S o§mg #0 IR F oAqeq

FIT T4 999 wed, F WR

®za LT hanw REa el

ST O I 1
dide F1 g ' § wed
e s 78 Tm % 197879
® FAT FAET & T d &
97 & WG %I WGHE AXH [
W & WAE D HINA T (BT AT
TE FETAT 7 U G A IT A
Fo@.g 1962 1 WS @
qriEEaT & WU 1965 F(
wIrE & & q  gRl HTUTHT MR
algal T— I7 F WA § GT{ gHT 4T,
39 F g & fFwid o1, 9T F g
¥ gAgRT @ Fi—IT-IaTT T W
T THAFAT, TW F WiW W RKAWGT
F vl ¥ faT 36 sw & :9 # frur
qf | TE T Fr AnH: FqRE AN
Fwiay ¥ fog avdi wfi =g
a1 QX aw ¥ amfEl §F adr
FaET | TEH @ F qeenHr FfEg

FT & Wl T=E & WEE W L i

e
ERED

EECIC

£

3



327
[ daz fa=q ]

AT g3 a1y -, faege
ux faiedz a1 fear ar, 3z &1
W Fr 4VFT, A IA F T H,
Falar & ' F Iw F KT A FoAT
9, 7 & wft | I A qHAT & a9
FIA T AAT FE AT 777 GRS
I F w1 & fra alad & qa19
g fear o111 & 97 AFEAT FEAK
fafaezT €133 & AL 39 A7 Fi TA
¥ f oy Fwafgal & faws, o4
Al & fgaiw, fasgin Sqar 1 faearg
A4 & A1 9 F qIF F{ENETF (F47,
TIT 4T T AT G E 7

¥ # g (gwaeh & Fg #
qIT & WA @A TEI FAFA
235 FASAE| FN AL, UHTIT
Fqie; fami @8 WSTHEAT A
QF -4 GHZ g, TAT.IA § FE wSeney
far o, ®F T AT A T
ey & fa1 & 3333 st §
giwad &0 fay 1« wid-adi gan
FENFT T HIFTT HALH Hih 34T
& 78-79 ¥ fa «f3d § g Fenid wga
Fig | F 34 F FFIFTNWY & A
XGAT FEAT | 34 WIEE BidF *T«,
HIFT AGd TLUH gl N & |

I quote:

“The Controller and Auditor
General of India has found under-
assessment of tax amounting to
Rs. 93 crore—Rs. 62 crore under
customs and Central excise and

Rs. 31 crore under direct taxes—in
1979-80.

In jts report presented to the Lok
Sabha today, CAG says there was
excess payment of drawback of
Rs. 41.91 lakh on cut and published
diamonds exported through a major
port. Thig resulted from the pay-
ments being continued to be made
even after the wilthdrawal of a
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drawback rate by issie of a public
notice in April, 1978.

The report pointg out that during
1979-80, the Government granted 97
exemptions from customs duty
totalling Rs. 205 crore. The corres-
ponding figures for 1976-77 were
Rs. 9 crore, for 1977-78 Rs. 15 crore
and for 1978-79 Rs. 60 crore.

The report mentions a numbey of
cases where excise duty concessions
meant for the small scale sector
were also allowed lo manufacture
who could not be categorised as
small scalg units, i
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The collections from income tax
including corporation tax totalled
Rs. 2732 crore” during the year,
Over 90 per cent of the amount re-
presented pre-assessment collection,
namely payments of tax by way of
deduction af scurce or advance tax
or on self-assessment by the asses-
sees; the collections on regular
assessment by the income tax autho-
rities represented less than ten per
cent of the total.”? 4

qIeFAT, HET § § wgar Fugar

ff Qo0 7O I A9 AT T o3F
q4F & aq1= gAar § f& wrs o 99 &
FAT TXBIEAT FIH WTTF sweedr e
93 Wt & FIT AT GIoiE I qper woly
gl WAiq WIegr AgiEe Y &40 1 F
#gar mgar 5 ufs wiv F 35 a0 w6
mifad nasar F S FAET §, Wi
A F) TR A CUETIT A HAAATE,
TR W AT W R HE AF & A8 HEAT
g & o% nsidweg f& oS aswag ¥
foa o7 @ &, o g TR wiEa A Tifw
FCEA F /Yy w1 W o3 A
T F) VAT usHT ) wiw fgegEarT
AT TF F T W F TR
HEsdG § Al WY & IT F URAT
qEAT OHIT W USARRT ¥ g
TSR AT & fAY 7% TV & HAT
geifey wiEkel @ a7 7 37
A=A F GeHT F fgare Toimre
FT & Foa A1 Faer GO T AEAH
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FH & far | widaw @3y 51w E
a w4 s § & aw e asdfy
F o o3t & =mals & afd 1 faw
UsiFife & fod @l G3H 9 qAEEA
a afd o7 oy uF migs Ty fa
s § g #wiw wmfs ar adgr A
§ dar g &% MT gw &9 3§ wmifaw
FFEqT F1 g &% (@ g w0 wgiear
TiEft 7 @ AT | qA W war g &
W TSAG WiRIeT F A B g Al
femoa & Tty #<g g FAify 1974
# ogelt AT g8 Iw & T I g
gerafegt 1 sy & fawis ovdd
Fi T AT WT AGGG 1 9% & OF
QET FITa0 Q2 W § GE T F 3 (GwW
Fy T o for forg & gaer T aTraTar
T/ W &7 GrETaTET | fisd 25, 30
HIST 1 WEga & a1 a1 97 9 AT
AT TS WEt | WS e sd W
9T T I & o T Fr #ET FN &7
Wl g | FOET USH(E & &% g9 &
TN F AT Al W, s F oag
gra & gArdr wify & aed gu ufEy
F VF 1 &, 97 4T B Fafed | g
gt ) Ffey ;T IW Fr GG A
o NI TE § S GO F1 Y TT W
AW # FT,I AT T & a7 T

I OWSET & WY W IH USINTe
fae &1 @G HR &7IT FWIE

SHRI HAREKRUSHNA MALLICK:
Sir, I rise to oppose this “Misap-
propriation Bill.” That it is so has
already been amply established by our
hon. friend, Shri Era Sezhiyan. The
Government is not in a position even
to present the papers as per rules.
That only shows in which way lhey
are managing or mismanaging Lhe
affairs of the country.

Anyway, I am here only f{o make
some observations which might bene-
fit npt only us but tHe entire nation
in the future. Sir, it is actually al-
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most beating about the bush whether
one hon. Member supports this Bill
or another Member opposes it. The
question is that during the last 33
years, whether it was one party or
the other which was actually in
power, the real political party which
has taken position in the process is
“Sarkari Kala”, or the Government
machinery. At the time Indepen-
dence, where there was only one
person, today there are 10 persons,
but the efficiency has become less than
one-tenth of what it was at that time.
The hon. Member who preceded me
said that in Gujarat some political
parties are putting their hands in the
agitation. May I ask the hon. Mem-
ber to which political parfy the Gov-
ernment officials of Gujarat belong?
Officials in one department after an-
other have started joining the so called
students in the socalled agitation that
is going on there. Actually during
the budget, we are only providing for
the gervices. Is it the job of parlia-
ment fto only put its ruber stamp so
that the people who are serving, only
they will be getting their bread and
butter without serving the cause of
the nation. May I ask the haon.
Minister to put on record that at the
end of the financial year when they
are making budget provisions and ap-
propriations, he will see that before
the financial year ends we will also
have a chance to see how much of
this money has been spent or mis-
spent, whether it 15 properly
appropriated or misappropriated?
I am sure I am not  blam-
ing the party in power or
supporting the party that was in
power. As another hon. Member
pointed out, Parliament ghould exer-
cise its authority and sovereignty on
every paisa that is spent or misspent.
So it is time for us to see that all
the loopholes are pluged. To the hen,
Minister here I wrotes an elaborate
letter inder the headline “Anomalies
in our payment system” but in return
I only got an acknowledgement. That
is all. And from the budget that has
been laigd before the House this year,
you will find that not a single action
hag been taken. Rather I find that



331 The Appropriation

[Shri Harekrushna Mallick]

he has words only for the rich to be-
come richer, and the poor are comp-
letely ignored. It is for the first time
during the history of our freedom that
the Finance Minister utters the name
of the middle ¢class before he could
have uttered the haime of the poor.
Just as he codified the financial pro-
visions, he wants that there should be
stratification to continue, not only to
continue but to be perpetuated till
eternity., I condemn the Finance
Minister and the Finance Ministry and
the Government on this score. They
must withdraw such a budget and
revise their attitude. They have
deliberately stated that the middle
clasg js getting depressed and that
they are giving a lot of things and all
that. I wonder why there should be
a middle class, why there should be
a lower class and why there should
be an upper tlass. Why gshould we
not have a classlesg society? I con-
demn the slogans they are raising.
Socialism. socialism, socialism! Act-
ually in the name of gocialism the
party sitting in power is prepetuating
this ang they are supporting the gov-
ernment machinery. I am astonished
and ashamed that each time a party
is in power, either at the State or at
the Centre, they are embracing the
people in the servites as if they are
their own. But I will not be mis-
understood by antbody because I am
not saying anything with vendetia
against any individual. Whatever I
say here I say as an Indian for the
benefit of all Indiang and India for
eternity to come.

Perhaps it was Chanakya who zaid
in some context, “What is friendship
with a neighbouring State?” Well, you
have always to keep your powder dry
because any moment if your neigh-
bour attacks you you have to attack
back or defend yourself. Similarly, an-
other thing he hag said: “What is love
for a harlot?” In Sanskrit he said: —

“Vesyanaam poojyah premah”
.
Well, it is futile and wvague if any-
body thinks that so and so harlot is
in love with him or wvice- wersn,
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because she is theTe ohly to squeeze
money of youth. The moment money
and youth are gone, no more. Thete-
fore, the question now in this coun-
try is. there are two groups who are
raising their head higher and higher.
Now the Government has become a
cancer cap on the rest of the nation
as also the business community. Now
we find that in this budget there is
no attempt, either before or after or
during the utferances, of an assurance
to hold the price line. In many coun-
tries, to devélop them, they held the
price line for ten years. I demand
that prices of essential commodities
like rice, wheat, coarse cloth and
edible oils should be Teld in the same
price Iine Tor one &ecade. That is
number one. I hope all the parties
will support me in this. If anybody
opposes me in this, I will condemn
him or her as agents of somebody
else. Number two s, we have to plug
the loopholes in the Exchequer, Now,
whatever be the form of the pay of
the employee is. or their ‘D.A., T.A,
C.A., E.A. or whatever it is, we shoulg
now fix a ceiling for all categories
of officials who draw this kind of
allowances. Similarly, the lower
classes should get nothing less than
others.  Therefore, if ‘can be seen.
My letter is with the Finance Minis-
ter. How is it that the monthly pay
and D.A. of an offidial is more than
the rent that he gets from the house
that ig built by taking loans from the
Government which is Government
money? Thege officers who have built
houses by taking Government loans
and house plots are living in Govern-
ment houses on nominal rent or prac-
tically no rent but they let out their
own houses either to the Government
in the State or the Centre or to busi-
ness houses for high rents. So any
house built with a loan from tihe
Government should be acquired by
the Government for office purpose or
should be given fo sofie other perscn
who hag no house In this case, they
have only been shedding crocodile
tears. Then, we have given reserva-
tiong for the Scheduled Castes and
Scheduled Tribes and the Adivasis,
but we have not reached the quota.
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In case there is reservation in service
for them, it consequently and auto-
matically follows that in respect of
allotment of accommodation reserva-
tion should be there. If any quota
has been fixed in the service cadres,
how is jt that many people belonging
to the Scheduled Castes ang Schedul-
ed Tribes at the Centre and in the
States are without houses? Not only
this. Even in the matter of allotment
of house building plots. a quota should
be there. In Delhi, every State must
have itg rightful share proportionate
to its population. For example, the
population of Orissa is 4 per cent of
that of the enfire country. Therefore,
4 per cent of the house building plots
must belong to the people of Orissa
in the Capital. Similarly, in the
District Headquarters or in the State
Capitals also every State must have a
similar proportion. While one area
hag a dominant position, the other
areas have no representation as if
there is colonialism. We feel ag if
we are in a foreign lJand. I have
already said that while my party was
in power, without bothering for the
Minister’s opinion, T had said that
Delhi should really be the dil of
Hindustan and he should see to it.
Every inch of land in Delhi must be
properly managed. The DDA has
we come another feudal lord in the
process. They are taking over small
holdings under this plea or that plea
without proper construction as per
the urban plan and they are selling
plots to whosoever they want. With-
out utilizing the 1land they have
acquired they further go én acquiring
the land. I Had already “Faid while
my party was in power that this must
be the State Capital. Ong half of it
in Punjab and the other half is Har-
vana and we are like refugees here.
It is a place where dead men live in
luxury compared to living people. T
wonder why the elections in Delhi
have not been held so far. One year
you have already completed. I de-
mand that proper elections for the
Delhi Municipal Corporation and the
NDMC should be held. I am saying
this not in any sense which will in-
jure your feelings; I am speaking for
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the benefit of the country.

The eastern sector js burning., In
the western sector, in Gujarat and
other places, there are bomb-shells.
Has the Finance Minister cared to
make any provision to remove what
is called the regional jmbalance? No.
He has closed his eyes to the eastern
sector as if it ig a colony of the main-
land. Therefore, I want that every
attention should be given to the
eastern sector. The four eastern
States going without Governors must
be provided with Governors. One
cannot be the Governor of five States.
The Governor is lodging with his
headquarters in Meghalaya., I had
already pointed out to this when the
party came into power.

In Orissa, there have been devastat-
ing floods and all that. The main
river basin was completely in water
for weeks. So also in Tripura. There
has been no provision for the river
valley development.

Unemployment is mounting up. In
the form of a Calling Attention the
matter came up here. But there is
no provision for concrete programmes.
The Minister has given relief in
income-tax to those who are earning
money. I have nothing to say against
that. W are giving so much money
not to be paid...

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Please conclude now.

SHRI HAREKRUSHNA MALLICK:
Two or three minutes more. We have
not provided for a single pie for the
educated men and women who are
remaining unemployed. They are the
unemployed educated youth. So, if
the Finance Minister has given
exemption to so many people from
taxes, I demand that immediately he
should come out with allotment to
provide for jobs to the jobless or give
unemployment allowance, and they
can set up rural development campd
and so an and so forth. Regarding
some of the social reform..,
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THE VICE-CHAIRMAN (SHRI
BISHAMBHAR ™~ NATH PANDE):
Please conclude. You have already
taken more than the allotted time,

SHRI HAREKRUSHNA MALLICK:
We have done nothing about social
reforms. We talk of national inte-
gration, and we have done nothing
about it. 1 wonder why there should
be no provision for Jevelopment of
all the languagés when it has been
more than once ventilated that many
genuine languages of the country are
off the Eighth Schedule. I demand
that languages like Maithili, Konkanj,
Manipuri, Santhali and also English
should be in The Eighth Schedule, and
English should be accepted and adopt-
ed as one modern Indian language
because it will help many States where
English is the only language. like
the State of Nagaland, etc. There are
many countries which have adopted
English and English characters.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Please conclude.

SHRI HAREKRUSHNA MALLICK:
I will take a minute.

Regaiding &ducatién ang health, I
demang that in OTis8a, *n Efabanesh-
war a Physics laboratory and a Bio-
logy Laboratofy should pe establish-
ed, and one of e four or five cash
grants that are being obtained from
the Canadiap Government, should be
allotted to the Cuttack Regional Can-
cer Centre,

We should make some provision to
see'that there occurs no social unrest
3s in Gujarat or elsewhere. It ig g
matter of shame that actually in the
name of reservation, all other people
who have come under the spectrum
of the Bakshi Comtnission Report, are
getting reservation, ’

At‘the end I want to get a clarifi-
cation whe:'ther ‘the Scheduleg Castes
or the Adivasis arp getting reserva-

tions or whether ofher people are
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benefiting from it. It do not want to
foment casteism, To be priests in the
temples is the reservation of the
Brahmins. To cook in all public places
is the reservation of the Brahmins in
Gujarat.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): You
have already exceeded your time.
Please conclude. (Interruptions).

SHRI HAREKRUSHNA MALLICK:
I demand that if there is any doubl
about reservation, there should be a
consembly on the duestion. Dr. Am-
bedkar had an agreement on this
question of reservation. One minority
community has gained political rights.
Dr. Ambedkar did not want that the
country should be divided. He only
wanted that the country should be
kept integrated, all the communities
should live together and prosper and
that these reservationg shoulg be
given so that they can work together.
For tlwee decades and three years the
reservation hag not been observed.
(Time bell rings.) (Interruptions).

(SHRI
PANDE):

THE VICE-CHAIRMAN
BISHAMBHAR NATH
Please conclude.

SHRI HAREKRUSHNA MALLICK:
I do not want them o suffer. These
reservations have to be seen in a
proper form. and we should see how
best their demand can be accepted,
not like what is happening in Gujarat.

(Interruptions)
THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH ©PANDE):

Please conclude. You are repeating
the same arguments.

SHRI HAREKRUSHNA MALLICK:
I oppose this Budl and demand that
the Finance Minijster should come
forward with these provisions and see
that all the loopholes are plugged and
see that the money earmarked for the
financial year is spent properly.

SraHEad (W fasaraT am qid
T &l UH o J7, Ao ITEF ¥ yrqeRy
g fae wrana fear g | guat g fyae
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& WIFT T FX AT WA F&
T #1 wag ffey arfs qwg 9T ag
FIAATET THIT T qF |

st IOt Areqlas INAE
(mErree) © SogwTEAsT WA, S
80 ¥ ®Ag (WE) FLHIT HUFIT §
L\ T AT W Fi ZIAT I I B
ool ey agd &Y faer gg o | U
IeTad § 4-5 FY fRrae org o W)
Fraar #§ oy 21 sfaow gfg g€ 4v
Fgar, fasel #i @d S8 AgEqe
ddl ¥ dae ¥ feafy 931 g2 oy ) oA
gl § gatafy o sqgedr & WFT
ST IEY TF WG SLE AT HIT UF A1
o sgaeqT § [eql 9er &1 qar
EATYY GTHIT FT IE9T 97 | T/ I 1
FAT Y T § 0y qar § v e
I TH IE 9 § GFA AT |

1979-80 ¥ WAFTHF [T AN
9T T F¥ AFEAT FY TF 20 GHEAT
FT FTAT SHAT 1980—-81 & HY a1
WY | 3]y gue a| F far gatss
grafawar & 7€ AT QAT JTTHA
#1411 | T ATGT & FAA § USA-
FreT a9 ¥, fasey, FFar @M TT
Q¥ &idl 7 Tasz gene gt frard 3ar g

1980-81 # fawsy Ft Ieqraw
FH EAT | FRW 1979 § FAFT &
F1 {0 a7 | TATAGT F T} F7E]T
AT FT AT 9T | FATE F a1 7567
ATAGT I & FILOT STATHT WL AT AL
fasrelt & serrew & 3fz g€ ) ardm
fersrefT & ¥ SIET | ST AT GAT |
Frger 21 qfa & guT g & F12w, 393
FIETSTATAFRAT F FTTT 9T F1IAT 98-
SN &Y SFIEIT I 7L | 57 A1 fasrat
FT IATEH 1979 FHFIAAHT 1980 |
21 gfqwa =i Fmr (573 1980-81
F IUUd § fa9ed) §1 IearaT 3Hy
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freer & IOAAT FT AT AT
13ufama nfiF &) 1976-77 W FEAT
famaree %1 StET 1060 A" dfea
9 9T, FAATT G 7 39 fqorarsa=
afadry F1gXHT AT AT 198081
H wraer M fAATE 67 ST1ET 1150
Jrg #@ifex z@ ¥ wfgs g W
HATET & |
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I HTF I3 197980 7 1. 4
Sfever o7 | 39 a9 7 AN ag 4 gfqwa
AT | ISt & eI 7 GHIT & FIT
IR 07 @1y F fad fo g7 dearg
F wrTw MR At Afg & g |
fraast & F@@sT & FOT TWH
I H AT |

qrani #1 feafg 1980-81 ¥ qa19-
SFE TET | T A& 1.320 AT Hifew
T & wfersh T 1 1979-80 & SIET
T gg 230 Ar@AZF e ol & 1 =m0
faazor #Y Ffq oifasw Ae grofas
stafawarat & g 9T At Irfge
T FANIT a7 F1 QI I I 9L
frery atfew 1 safad 2 0-gdr FE*T
fratf & 40 ufamd 9w Faeie
a1 WL 3T g7 & fa¥ Tar ™ #@i<
THE HATAT A ST 67 &7 ST qrey
FHOT FT 12,5 SFAAT AT ST FTOWA
M FT A F fad Tar war g 1 9g
Afa o 973 faaifa fr g sam=y
grdr |ar # 4 Tew #r gfagr 3 & fair
Fgt 9T dF1 FY AT &1 | & 77
qTF qF g GEAT 100 TF Y STAY |
TR T ag At fqora o § e fa
o arH A & fqr ow usd
TF &1 TIUAT AT TG | T AT
HHAEM KT FOT FALT ATTRAFIIH F
qRT FFat ST EHT |

a= S wisfaw 79 g N g
tfeat fafaes & far ov  Agcasief
FEXT A9 H TG AT § | FLFEI A
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gar exdared ¥ qrer fadef qrig
Y wieqe frard arfs gaifag ¥ g
FY @7 71T 39FT fasw 0 foar qr 9% |
ZFT Y F1 1981-82 H & A I

WrE |

w FY o swaedr ¥ iy #1 qfawr
qga & FwrAwrEr § AR 3mF fawrg
Y afq ggAy ot sqaEar @y afy
fagifog wedr & ) sdifad e =it sy
v arfyw wrasrar ¥ wfw 9 57 JF
AW g9 ar T 1980-81 & a7 &

925 FUS BIX AT HAAIT & AT
H IJETHT 1047 FUTTIAFIA TEF
Taars & weaida, 59 &9 ¥ 3f7 uaara
gar  gaifers weeaqd acq & gy
3w &0 famra g aFaAr & 1 iy
1981-82F25 Ar@ 37T fw d faarg
FUX FTIEAMTE | 1981—82 ¥ Aegqq
fgais & f97 1408 FUT T ¥
syeeat @1 7% & f st7 fF 1980-81
H 1213%F0T T €Y | v foard iy
Aot & fr 1981-82 F 30100
Ty @r g 9T fF 1980-81 & 299
FT T T@T 747 47 |

G F I 7Y TEITIA & 1T
gray gfadT 79T, B2 7T Aqr7F
o, ATAYO FIRE, HAGAT FIfTat
qaT I ATt S qre ware
F HEASIT AW HTATH GGATT F FEAFH
gz qfqs JrAwar & agy S far s
W & | 39 AT F AT W& T
IS ITAIT ST ATTAT 180
FOrE w9y &1 Wi @it 3 1 9ge
F YT TSI AYTAT T HTA T @I
TS { ATHIT AHZL AT T FH
fqt STraT &t TAfAT ag SraETT a0 oY
fopar AT &, TAFT § TI0TT FRIF |
uw A & A faw ady wgE
F qyer TEAT ATZAl § AR ITH!1 &9
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&g o Frgar g 1 § o ofeal
& wrarg ag faas gfard 1 ag wgruss
F1 73S uf@r | F5a3 oforr faatfa
F4 F fau wAfedT F1 waaar £y S o)
37 Fafeql v fedig g st o & f5
IgAT H q Ta@T fwar S, SlE ol
aF ®Is W FIN 3HF X F g1 forgr
a0 | O fa<rAA w3ET geargT 7 T
A | 39F1 o wER o TF A
AT | T FHY AT garsT 7 75
A 5 ag ag gama 3 fv dwas ofar
H 4y gue fRarsrg 1 sg F a F H
fa=r wrsa qe i &7 eAr Arwfu FEAT
atear g & Aoz #0 & a1 7 999y
FYE SIAFTY E AT T F | gEA q1F 48
gfx & g ufara orar g ag aammw
& | {FTATH QAT TR I W e fAr
AT wAY FT A AN § 1 Tee-
forar AETERt AT A T IW FT AU
feamr frad w1 g7 A1 g TfaaEe
43 &\ Fgrrw oHr w18 & forawr
FuER faw g gt =gy a1k 9g = fie
gex Tl FAal AfFT w137 I
A fareg & gl 1 989 | &gl 9w a-
T TE A Glerar grAT A1fgw 7 397%7
1R fez qex & &7 7 fawra frar
STrAT = rfEe | safem a0 ag J47 ST ¥
atT g 5 g a daam g fve §2
grax FAEr AT | JIMATH ALTEAT
iy St Fr FHafe wWg atfE wwy
gEw & fao 3w wiT favg & 97 drv A0
AR agt @ | Tfesq 71 sgaeaT 737 T
GIHITFY, TF A H&ATT 3 | 57 qaATAv
FGATFAGAT F1T T8 AT FLC
g1 g Ay

Saerena (#) famaFaT AT ofs)
ot ARATT GESAAS AT JT HIAT
aTger 10 faaz § aareg A |

AT ATTATHGSHATH (FET I
SrawTeRsy wataw, & 39 fyfanr frgaw
F fatiy # F fagasrg 159 g
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aw A1 wifas A FAAT Aged
N EAT agT @UT § | AT AT
qaaFaT A Fr & dr@ ga
FIAFA £ AFAT F (g AT qAL
FEArqar 21 & 972 uF @Y A5 A
feaar AEAT E 1 g gAT BATA
&7 9gar I ;4 o« 0 agl
gAT L AT gAY FAHH FT T29T qF
¥ oww qAIT AT OHEX WEA A7
SraAraarn Fegs fearaT afFa 15
7Y 1 17 IT 0L AT GIHRT F9
f&r ot graq ag g f5 =orq Agwd
fait wfa fza agdr 1 v § 1 9w
Foyar § Wiy ¥ wEW wa SOAI
g fe aasrama 31 qrafFa 9 g
FIAFA FT AWT a8 & a47 % 799
g T AT 14—~15 FqX fwar
fraar &1 NA F 9T az 93 §
|rgT F 917 a5 97 | ThT A@H
F IO X WY q1H FIS F WA
g 1q & 1 gEr 1% AT w4 R
fag & wig 7 s & | ag 1w
FAr FIAFA FT IGAT IAT 57 AW
F Facr &1 frewr 15 AFAT H @A
F fgarr & 1 Fxa wfas gaEdy
FE 15 WEAT § T AT FIFARATT
STAEAT FY AT a7 21 TEE | M
3w rar & o fosd 15 wgAT ¥
W F FAT HIT ATAT F AT
fray wars & 1 ww AW AEl
geF o7 fyeagr § @ a8 TTET
fagarar § fF ag fyar aT 9z qam
v Agf | AT FE A @ Adl
F¥AT § | zH fecdl 1 ag &dr
g | wgr @93 gad §, FEA A
afrag &\ et feew fadl qE
Ay T8 AT F I SAard {TAT
wqr | ¥ 9¥ F qiwe IgF ALGd FAT
ARAT § |

A% gaar o g 5 fedl u
Ty & a3 @7 W qea g 6
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sfimdt gfevr it & wdr wewr ¥
TF ST HFT S qqTS AT HIWG F
HTETF F 7 F T F HyeEv TEAT
¥ are famiaan afFEs g o aF
s FHN T & | FAT FIW
TR, ag FIA FT FAA FTEAT & |
a7 wraq § fF ag gewr A gfag
9t 478 ¥ faweAl g F97 § 3715
AZAT F AIT IAAE AT 3 (I
FI 1T AIT FAT AMEGT § 1 %A
fewea?, 1980 ¥ STHAAY, 1981 &%
T R HGAT § fFGR gvg 3w AW
F T F g0 ) SE §F o
T %9 g ¥ fag wg 0 QA
AR F AR AT, 39 AW gL &,
FOa FOF If7 987 20 FFT
@R & g gd 1 4570
T #Y gzArd g & 17 ATFIR
F F7T T, 129  IHAITW
gT & AT 346 T F& F1 AT
g5 &, T T1F TF 4T AT 42 qz
#I AZATT g5 & 1 T F &9 §0A
BIET W ATTRIAT T TI AT 919 8
afee 1146 wrsfeEat 1 S0 &
wgAt # g2 & o7 B e a1
T AT FL A1 10 FIT T 10
e S Agt ¥ TG wd
Fa FRar $7 294 FR A7 3028727
g1 AgAt § feedt & Sy g a9 &)
7g AT FAH AT q98qT F7 § |
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TAUT F ATRAT F¥ g &
FEAr AT § F Araew fraq
qE (747 7 AATE F WA T
L& AT AT a7 | JI(AS
F fad ot qawd #/E g T @
FHOE 1 FTT H nwgEeEe ¥ Ifewr
Faa & fewe 9T 37 ™ FrwET
g1 ¥ 93 07 fagA w1 ¥ fowe
T 39 F UF JGT AT FIW A §
g gQ K, ¥ A 74 9w sat
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